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Review Applicant

Gentrai Administrat'ive Tribunal
Principal Bench,'New Delh .

rA-174/96 in
OA-1315/95

-  .u A ir" day of October, 1996,
Delhi this the

.Hon.ble Sh. R-K- '^hocia. He»ber(M
Ms. Sukanya. Sengupta,
Deputy Director,
All India Radio,
R/o C-101, NTPC Township, • ,
Sector-33, Noida.

(Review Applicant in person)
versus

1. Union of India,
through Secretary,
Ministry of I & B.,
Shastri Bhavan,
New Delhi-l-

Akashvani Bhavan,
New Delhi-1.

»R S 00

14-B I.P- Estate, Ring Road,
New Del hi-2.

H

Respondents

ORDERCBY CIRCULATION)

This review application has been filed m
.  Ht 9 8-96 in OA-1315/96 whereby the'respect of order dt. 9.0.^0

The O.A. hai been filedapplication-was dismissed.
•  the order of transfer of the applicant fromimpugning the oroer o.

..I +-hat it had been passed
Oelhi to Calcutta on the ground that
due to malaflde on the part of respondent No.2,

In the review application, the applicant
hinentioned that certain inportant aspects of, the
3dplicant.scase have been over-looRed-while passing
Ihe order of disnissal, Thus, it is mentioned that the
„,der treating the absence of the applicant as dies-non

frpinsfer order was passed ononl4.6.96 while the trans
ct wnrking day which clearly shows the17.06.96, the next working
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„-necuon between bb. t.o orders was not taben b,to ,
,ccou„t/s,.,Urly the fact that the applicant ws
so^htto be retfeeed thro.h a prWate ceorfer at hohe

.alafide intentfons was also»hich also shows »alaf a wren,
overloohed. The applicant also subeats tha .

1  has been drawn that since her name figures
"  , h officers similarly transferred.in a list of 34 such officers

not be said to be onnraver could not
the applicant s p y i

r  1 <n+p.tpd that Tribunal
^  oipfide It is also stated tnataccount of malafide. _

var i ous
nnto consideration .has not taken mto

representations filed by the applicant.

1  haye carefully considered the above
rit in the review applicationsubmissions but find no merat in the^

as the grounds stated by the review app lean
„atter of appreciation and interpretation of the fac

,  attending the impugned transfer ofand circumstances attending .
•kio to have a different

u  nnlirant It may be possible to have athe applicant. ^ ^-.nfiph
K t if the applicant is not sa i-interpretation but if the app

„Uh the interpretation given by the In una .remedy does not lie bv -ay of a review application.

. « prror apprent on the face of^  Since no error

•  t. wT nnt in the review application,
record has been pointed out _ ^

•d- in the R.A.."arid the same is rejecte .I find no merit in the
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